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FT.3MT. 3666(37).— FxT TLHIL, IAH (AR, Ha A AT (7a) (FF=707) araer, 1985 + @
22 % ITEUE () & ATHLOT H, AT 6 TSI, JHTIT, AR 2, @< 3, ITEVE (ji) H F&ATH 1. =M. 1018
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5 e Seedis fies — go=T 997 354, 355 =¥ 360, TTH SHT=AT, TATAHT TG, FIATET,
T3, HeT T4 - 453771

5072 G1/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

6 e Seedie fies- o 997 211/1,212,213/1,214/2, TTH: AT Fd1, AEHIT
BT, ATHT: §oIT, WIITS, TET 39T - 462002
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25 FTaT, 2026 FTIT TR if 7 o |

MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Agriculture and Farmers Welfare)
ORDER
New Delhi, the 6th July, 2026

S.0. 3666(E).— In pursuance of sub-clause (c) of clause 22 of Fertiliser (Inorganic, Organic or
Mixed) (Control) Order, 1985, the Central Government herby makes the following amendments in the
notifications of Government of India in the Ministry of Agriculture and Farmers Welfare ,Department of
Agriculture and Farmers Welfare, published in the Gazette of India, Extra-Ordinary, Part II , Section 3, Sub-
section (ii), vide number S.0. 1018 (E) dated 25™ Feburary,2026,namely:-

In the said notification, against serial numbers 5 and 6, in column (3) under the heading “Complete
address of the plant”, for the existing entries, the following entries shall respectively be substituted, namely:-

S. No. Complete address of the plant

6)) 3)

5 Reliance Industries Limited - Khasra No. 354, 355 & 360, Village Dakachya, Taluka Sanwer,
Manglaya, Indore, Madhya Pradesh - 453771

6 Reliance Industries Limited- Khasra No. 211/1,212,213/1,214/2, Village Sagoni Kalan,
AdampurChawni, Taluka Huzur, Bhopal, Madhya Pradesh - 462002

[F. No. 1-17/ 2023 Fert Law]
FRANKLIN L. KHOBUNG, Jt. Secy.

Note: The principal notification was published in the Gazetted of India, Extraordinary, Part II, Section 3,
Sub-section (ii), Vide number S.O. 1018(E), dated 25™ Feburary, 2026.
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